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In the Central Administrative "'ripunal
Principal Bench: New Del1i

OA No.1154/90 Date of decision:16.04.1993.

Shri Mehar Chand _ ' ~tioner
Versus

Commissioner of Police . . .Respondent

Coram: -

The Hon’ble Mr. Justice S.K. Dhaor, Vice-Chairm .()
The Hon’ble Mr. I.K. Rasgotra, Memker (A)

For the petitioner Shri A.C. Grewal, "ounsel.

For the respondent Mis_. Veena Kalra, proxy
Counsel for Mr., Z .::ish
Ahlawat, Counsel.

Judgeme,.t (Oral) .
(Hon’ble Mr. Justice S.K Dhann, Vice-"hairman(J ))

By an order dateAd 1 3.19¢0 tha Denuty

Comuissioner of Polic initiated discipl 'rary px>:uw§in“
against the petitioner. It appears fhﬁt -e  irc dent
mentioned in the af - ~ia ord - v .8 .so the subject
natter of the Firsc: Information R _.port "h - pet tioner

approached the Tribunal at that +tage - d olta.. ed teriu
order. The resvlt of the interim order i that the fu. ...

proceedings are staved.

2. There is nothing on reccrd tc "uy hat any
*riminal prosecuti n «f the petitioner ha: h»een i . SO
far. A mere lodging of the First Informa -ion Report -

no*x result in the initiation of the criminal §.~ceedings.
There is no infirmity in the departmental proceedinys so as

to entitle us to interfere at this s -age.
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The application is rejected. The interim order
already passed is vacated.

There shall be no order as to costs.

.
(I.K. Rasgotra)

Qo
(S.Ky/ghaon)
Member (A)

Vice-Chairman

San.



